
J&K PCC

Jammu and Kashmir Poltution
ControI Committee

Chairman.spcb@k.gov. in
mem bersecy-j kpcc@j k. gov. i n

01 91 - 2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

The Consuttant Judiciat,
Hon'bte NationaI Green Tribunat,
PrincipaI Bench,
New Dethi.

No: JKPCC/NGT/OA 1 08120261 9> Date:- 20-04-2026

Sub:-Report on behatf of Jammu and Kashmir Potlution Control
Committee pursuant to Hon'ble National Green Tribunat, order
dated 23-02-2026 in OA No. 10g12026 titted Sheetat Singh V/s State of

J&K & Ors.
Sir,

ln comptiance to the directions of Hon'b[e National Green Tribunal, Principat

Bench, New Dethi order 23-02-2026 in OA No. 10g12026 titted Sheetat Singh V/s

State of J&K & Ors., the report of the J&K Pottution Control Committee is submitted

herewith.

It is therefore, requested that the report may kindty be taken on record and

placed before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct:- As Above I/-us'
(Dr. R. GSinath) IFS

Member Secretary
J&K PCC
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OriginatApptication No. 108 ol 2026

IN THE MATTER OF "Sheetal Singh V/s State of Jammu &
Kashmir & Ors".

Report on behatf of Jammu and Kashmir Pottution Contro[ Committee
pursuant to Hon'bte Nationat Green Tribunal, order daled 23-02-2026
passed in OA No. 10812026, titled "Sheetal Singh V/s State of Jammu &
Kashmir & Ors".

Background:

That the Hon'bte National. Green TribunaL vide Notice dated

23-02-2026 in OA No. 108 of 2026 directed as fottows: -

"Accordingly, we constitute a Joint Committee comprising of
representative of Jammu and Kashmir Pollution Control Committee

U&K PCC) and District Magistrate, Ramban and direct the same to
meet within two weeks, undertake yislts to the sifq look into the
grievances of the applicant, assoc/ate the applicant and representative
of the concerned project proponent, verify the factual position and to
submit its report within one month suggesting an appropriate remedial
m eas ures.

The District Magistrate, Ramban wilt be the nodal agency for
coordination and compliance regarding submlsslon of the report of the
Joint Committee.
ln view of the averments ln the apptication, we arso consider it
appropriate to have response of (l ) Department of forest, EcoLogy and
Environment in lammu and Kashmir through its Commissioner
Secretary, J&K (2) District Magistrate, Ramban; (3) and J&K pCC
through Member Secretary who are impleaded as responclents no. 1 to
aD
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Status Report:

ln comp[iance of order issued on 23-02-2026 in OA No. 108 of 2026 by the

Hon'bte NationaI Green Tribunat, the report of the J&K Pottution ControI

Committee is as fotlows: -

1. That the Deputy Commissioner, Ramban was requested to share a

suitabte date for site inspection vide this office No. JKPCC/Sc./OA

108-2026/26/2480-83; dated: 07.03.2026 (Copy enclosed as

Annexure 1).

2. That Divisionat Officer, J&K PCC Ramban was atso requested to share

a pre[iminary status report in the instant matter vide this office No.

JKPCC/Sc./OA 108-202612612484-85; dated: 07.03.2026 (Copy

enclosed as Annexure 2).

3. That Divisionat Officer, J&K PCC, Ramban=shared a pretiminary status

report vide No. PCC/DOlRbnl2O26l357-58; dated: 10.03.2026 (Copy

enctosed as Annexure 3). Hightights of the report are summarized as

under:

a) That the HMP in the name and styte M/s New Chenab

Enterprises, located at Konst Nattah, Maitra, Ramban, having

Geo-Coordinates Lat 35.226381 and Long. 75.247226, was

found non-operationat during the inspection, as the unit is a
seasonaIactivity.

b) That the unit is equipped with Air poil.ution controt Devices

(APCDs) such as a Wet Scrubber System, Dust Cottector, a

stack of suitabte height (about 15 meters), and a Sedimentation

Tank.

c) That the unit has received consent to Estabtish (Fresh) vide
Consent No. 533 ot 2016 dated 06.09.2016 and Consent to
Operate (Fresh) vide Consent Order No. SpCB 97g ot 2017

t
\_/ 
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dated 'l 7.01 .2017, and CTO (Renewat) vatid up to january

2027.fhe unit was meeting the siting criteria at that point of

time. However, as per the tatest guidetines issued

subsequently, by J&K pCC vide order No. 71 ot 2O2S dated:

09.05.2025 (Copy enctosed as Annexure 4), in accordance

with the notification of lBth May,2023 [GSR 376 (E)] issued by

the Ministry of Environment, Forest and Ctimate Change

regarding the environmentaI standards for Hot Mix ptants, the

unit does not meet the siting criteria with respect to habitation

and educationaI institutions.

d) That the unit is located/surrounded by a naturat hil.t on most

sides, which acts as a natural wind barrier, atong with thick

vegetation cover and semi-metal.l.ed internaL roads.

e) Pursuant to the earl.ier comptaint by the same appticantra team

from J&K pCC Laboratory conducted ambient air quatity

monitoring and stack emission anatysis on 15..1 1.2025. The

anatysis resutts were found to be within the permissibr.e timits.

Further, report dated 29.09.2026 has been submitted by Divisionat

Officer, J&K PCC, Ramban to the Deputy Commissioner Ramban vide No.

PCC/DO/Rbn/2026/365_66; dated: 28.03.2026 (Copy enctosed as
Annexuref)' ln tight of the observations made in the report, directions have
been issued to the unit vide this office No. JKpcc/Sc/1 0g-2026/278-81;
dated: 20.04.2026 lCopy enctosed as Annexure E) for additionat pol.tution
control measures that may be taken by the project proponent, briefed as
under:

1' The Hot Mix ptant shatt compr.y with the Environmentar. standards and
pottution control measures prescribed in the guidetines issued by
J&Kpcc vide order dated 71 ot 2025;dated 09.05.2025.

I

W 
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2. The unit holder shatt not use furnace oit or other restricted fuets in
accordance with J&K pet-coke furnace oit poticy issued vide order

No.:170-lND ot 2020 dated 23.11.2020, and use clean fuels as

permitted in the poLicy.

3. The approach roads teading to the unit shatt be property

macadamized, and regur.ar water sprinkting shar.t be carried out at
dust-generating points to controt fugitive emissions,

4' The unit holder shatt undertake progressive greenbett devetopment,

ptanting broad-teaved species, to enhance dust

shatl. adopt Noise controI measures, incLuding

acoustic enc[osures, to maintain prescribed Ambient Noise tevets in

the tocatity.

6' The unit hotder shatt increase the height of wind break watts by

additionat2 meters above the prescribed standard.

7. The unit hotder shatt operate onty during day time in comptiance to
the specific conditions mentioned in the consent order

8. The unit shatt ensure strict adherence to consent conditions and
maintain att pottution controI systems in optimat working condition
during operation.

Prayer:

rn the premises, it is therefore respectfutty prayed that the report may
kindty be taken on record before the Hon,bte Nationar. Green Tribunat for
consideration.

Dr. R. pinath, IFS
Memb e

particutarty by

mitigation.

5. The unit hol.der
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J&K PCC
Parivesh Bhavan, Forest c.rf8lX
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

!
Jammu and Kashmir

Poltlrtion Contro! Committee
, -rrairmanSTjkspcb@gmail.comail.com

Copy to
1.

Mhifrfi
0191 - 2472881,2476925

Deputy Commissioner,
Ramban.

No.: fKpCC /Sc./OATOB-2O26/26/2qso -8\ Date: o1 -Og-zOZO

Sub: O.A No. 108/2026 tilted "sheetal Singh V/s State of lammu & Kashmir & Ors".
Rlef; Hon'ble NGT order dqted 23.02.2026.

Sir,

Kindly refer to the subject and reference cited above. In this connection, I am to convey

that Hon'ble NGT has issued following directions in the matter of O.A No. 108/2026 tilted "Sheetal

Singh V/s State of Jammu & Kashmir& Ors" vide dated 23.02.2026

"ln view of the facts and circumstances of the cese, we consider it appropriate that a

Joint Committee be constituted with direction to verfi the factual position and to

sug g est ap p rop riate r em edi al m e asures.

Accordingly, we constitute a Joint Committee comprising of representatives of Jammu

and Kashmir Pollution Control Committee AAK PCC) and District Magistrate, Ramban

and direct the same to meet within two weeks, undertake visits to the site, look into the

grievances ofthe applicant, associate the applicant and representative ofthe concerned

project proponent, verify the factual position and to submit its reportwithin one month

sugg esting appropriate remedial measures

The District Magistrate, Ramban will be the nodal agency for coordination and

compliance regarding submission of the report of the Joint Committee.

In view of the averments in the application, we also consider it appropriate to have

response of (1) Department of Forest, Ecology and Environment in Jammu and Kashmir

through its Commissioner Secretary, J&K; (2) District Magistrate, Ramban; (3) and J&K

PCC through Member Secretaty who are impleaded as respondents no. 7 and 3."

It is therefore, requested to share a suitable date for site inspection. Divisional Officer, f&K

PCC, Ramban will be representative for I&K PCC as member of the Joint Committee.

\t

Yours sincerely,

A"r-'
Dr. R. $opinath,IfS
Member Secretary
J&KPCC

2.

3.

Commissioner Secretary to Governmen! Department of Forest, Ecology & Environment,
Civil Secretariat Jammu/Srinagar.
Regional Director, ]&K PCC Jammu.
Divisional Officer, I&K PCC Ramban.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail. com
m e m b e t$-p!a ryfigp q p]@g11?trt xqln

0191 _ 2472881,2476925

,.ffi) ,ffit#H
Pa rives h, n.##AH i* afrp,.,
Transport Nagar, Jammu, 1g0 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Divisional Officer,
f&K Pollution Control Committee,
Ramban.

No.: fKPCC/Sc./OA 108-2026/26/2qsq*85 Date: D1 _OJ-ZOZ6

sub: o.A No. Lo'/zoz6 tilted ,,sheetal singh v/s state of fammu &Kashmir & Ors,,.
Ref: Hon'ble NGT order dated 23.02.2026.

Sir,

with reference to the subject and reference cited above, you are
requested to share a preliminary status report in the instant matter by or
before fo.or-zo26 forfurther needfur action at this end.

Yours sincerely,

Secretary
I&K

Copy to Regional Director ]&K pCC Jammu.
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ilnny - 3

Office of the Divisional Officer
P o lluti o n Con trol Co m nr i tte e

Romban
li. m a i I : tl opccro mho n20@g tn o I I'cont

t4ne Regional Director,
JK Pollution Control Committee,
Jammu.

No: PCC/Do /Rbnlzoz6l,X5{-,f8 DatedJO -03-2026

sub: - o.A No. 108/2026 titled."sheetal singh v/s state of Jammu & Kbshmir and ors".
R ef : - J K PCC/SC./oA toa-zol6 I 26 | Z4B4-aS Da ted 07 -03 -2026,

Sir,

ln compliance witfir the subject matter and reference cited above, a complaint was lodged by Sh.

Sheetal Singh regarding the issue of air pollution allegedly being caused by a Macadam Plant operating

near Maitra, Konsi Nallah, and District Rarnban. The complainant stated that the plant ernits thick smoke,

which is affecting the health of nearby residents, vegetation, and the overall environment of the region.

The site was inspected by the undersigned along with the JKPCC team, Ramban. The preliminary
status report, as desired by the authority in the instant matter, is submitted as under:

1. That the HMP with the name and style M/s New Chenab Enterprises, located at Konsi Nallah,

Maitra, Ramban, having Geo-Coordinates Lat. 33.226381and Long. 75.247226, was found non-

operational during the inspection, as the unit is a seasonal activity.

2. That the unit is equipped with Air Pollution Control Devtces (APCDs) such as a Wet Scrubber

System, Dust Collector, a stack of suitable height (about 15 meters), and a Sedimentation Tank.

3, That the unit has received Consent to Establish (Fresh) vide Consent l,{o. 533 of 2016 dated 06-09-

Z0L6 and Consent to Operate (Fresh) vide Consent Order No, SPCB 978 of 2017 dated 17-01-2017,

and CTO (Renewal) valid up to )anuary 2427 '

4, That the unit is located/surrounded by a natural hill on most sides, which acts as a natural wind

barrier, along with thick vegetation cover and semi-metalled internal roads.

5, That the unit, as per the latest guldelines, does not meet the siting criteria with respect to

habitation and educational institutions' !

Plostic is sn en Eeot P/ostic pottution

N\oL^r.{ b'l .f-4-
rF,

F,A )
q
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ffi scanned with OKEN Scanner
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Office of the Divisional Officer
P o llutio n Control Com mi ttee

Ramban
E- m a i ! : rlop ccra mba nZ 0 @g mai l'co m

However, it is pertinent to mention here that recently on 15-11-2025, a team from the Air

Laboratory of JKPCC visited the site for sampling of stack emissions and Ambient Air Quality (AAQ)

monitoring near the residential area. The monitoring report indicates that the parameters of stack

emissions and AAQ are within the standard permissible limits. A copy of the same is enclosed

herewith for reference,

Hence, submitted for favour of information and further necessary action at your end please.

Yours faithfullY,

rlo
Ramban

Copy to the:

1. Mernber Secretary JK PCC Jammu for favour of Kind information Please,

Beot Plastic pollution
Plostic is an environmen tol hozord

(}: Scanned with OKEN Scanner
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frrny - q
Jamnrrr ' .rshmir

Pollution Control Committee

chairmanSTikspcb@ gmail.com

memberseoetaryjksPcb@gmail.com

a191 -2472881,2476925

I
Parivesh Bhavan, Forest

Comptex,TransPort Nagar'

Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

t' r?t wrsA
NE:W OELH| 

-li\:.

Sub: Environmental. guidetines and siting criteria f or estabtishment and operation of

Hot Mix Ptants in Jammu and Kashmir.

JKPCC Order: 1 I of 2025
oate:oi.os.zo2s

Referenc '

1 . Agenda item 13 approved in the fifth meeting of J&K PCC hetd on 22 Aprit 2025'

2. Notification of 1g May 2023 IGSR 376(E)) issued by the Ministry of Enviranment'

Forest and Climate Change regarding environmental standards far Hot Mix Plants'

Whereas the Ministry of Environment, Forest and Ctimate Change has issued

Notification of 1g May 2023 [GSR 376(E)) regarding environmentat standards for Hot Mix

Ptant; and,

Wirereas Hot Mix Ptarrt has been ctassified as orange category industry based on

Curtrutative Ptlttrttiott lrlcltlx tlI tht: itcttvity. ittrd,

Wr:ereas.he Ministry of Environment, FOreSt and Ctimate Change has notified the

Controt of W"t", Pottution (Grant, Refusat or Cancettation of Consent) Guidetines 2025

and Controt of Water Pottution (Grant, Refusat or Cancettation of Consent) Guidelines

2025 wherein minimum distance from nearest sudace water body, setttement'

eclucationat institute etc. has been prescribed for setting up of industriat units'

Now, therefore, with the above background' and in exercise of powers Vested with

the Committee under Section 17 readwith section 31 (A) of Air (Prevention and Controtof

Pottution) Act, 198'l and under section 17 readwith section 33 (A) of water (Prevention and

controt of Pottution) Act, 1974, the fottowing directions are hereby issued in supersession

of Order No. 40 JKPCC ot 2a23 dated 27-a2'2A23:

i i', Hot Mix ptants shatl compty with the environmenta[ standards and

'; , r,ltution controI measures prescribed irr Schedute - I of this order'

ii. E:;tatttishment of nr-,w Hot Mix Ptant stratt be perrnittecl onty if it confornrs to

the slting criterra prescribecl rn Schedute - ll of tlris order.

By order of the Jammu and Kashmir Pottution control committee'

,Un"nrffi
Member secretary ?'t 'f5

]&K PCC

No. JKPCC/PS/Msi2o2sl q q 86-q 6
Date: 40 ni' :025.

Copy to th'. ' '

1. Commissioner/ Secretary to Government, Forest, Ecotogy and Environment

Department, J&K, Civit Secretariat, Jammu'

2. Chairnran, JK Pottutiorr Controt Cotlttrittee'

Page 1 ot 7
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3. Commissioner/ Secretary to Government, lndustries and Commerce Department,

J&K, Civil. Secretariat, Jammu.
4. Commissioner/ Secretary to Government, Mining Department, J&K, Civit Secretariat,

Jammu.
5. Regior-,ai Ui,.*lctor, JKPCC, Jammu/Kashmir
6. Principqi Scientific Officer, l&K PCC Jammu

7. Scientist B, J&K PCC, Centrat Office, Srinagar

8. Assistant Environmentat Engineer (Headquarters), J&K PCC Jammu

L Officers ln-charge of tabs and waste management, J&K, PCC, Jammu/Srinagar.

10. Att Divisional officers / scientists of J&K PCC, JammulKashmir.
11. EDP Supervisor/ in-charge website, J&K PCC, Jammu-

Copy atso to:

Att Hot Mix Ptants tocated in UT of Jammu and Kashmir through pubtic notice.

Page 2 ot 7
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SCHEDULE. I

A. Environmentat Standards for Hot Mix Ptant

Att the Hot Mix Ptants shatt conform to and comply with the fottowing environmentat
standards for controt of pottution from their operation:

Particutate Matter Concentration (mglNm31 in stack
emissicr r

Batcn type Hot Mix Ptant 150

Drum type Hot Mix Ptant 300

Notes

1. The minimum stack height for Hot Mix Ptant shatl, be catcutated as: Stack

height 1H ,) = 14(Q)0'3, where Q is the SOz emission rate in kg/hr.

2. Onty approved fuet as specified by Government of Jammu and Kashmir/

Jammur and Pottution Controt Committees shatt be used.
'

3. Dust, emission from material handting shatt be contained with water

sprinkting or by covering the points of dust emission.

4. The internat roads, working ptatforms, loading and untoading areas itt

premises shoutd be paved and kept ctean at atltimes.

5. Provisions of the Noise Pottution (Regutation and Controt) Rutes, 2000, shatt
be fottowed and workers shal.t be provided with personaI protectrve
equipment.

6. Wind breaking walt: Gl/MS/brick watt must be provided atong the periphery
of Hot Mix Ptant. The height of the watt must at teast 4 metre high. Agreen bett
co,r1o.rising 2-3 rows of trees shatl be developed atong the periphery.

7. Use of Recycted Asphatt Pavement (RSP) shal.l be attowed in the aggregates.

8. Any process rejects or teftovers of the hot mix shatt be recycted in the
process.

9. The site shatt be reinstated at the end of the operationat phase i.e. after
d ismantting the pl.a nt.

10.The hot mix ptant shatt be equipped with appropriate air pottution controt
devices as mentioned betow so as to ensure optimum efficiency to achieve
the it.ii ;Cards, namety:-

(I)'pium Type: Cyctone or mutti-ctones with wet scrubber;

(b) Batch Type: Mutti-ctones with bag fil.ters.

StandardParameter

Page 3 ot 7
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l l.Disptay board: Name of the unit, contact detaits of the owner and address

of the unit, ptant capacity and date of issue of CTE/CTO from SPCBs/PCCs

must be disptayed on the disptay board at the entrance.

l2.Transportation: Vehictes carrying atl. kinds of materiat to and from the unit

must be comptetely covered.

13.Water consumption and handting: Unit must provide a water storage tank
with adequate capacity and settting tanks of appropriate size for recycting

and reuse of the water in process. For the use of groundwater, the Hot Mix

Pl.ant unit must obtain permission to extract groundwater from the

competent authority in the UT of J&K. The Unit must maintain a Logbook of

consumption of fresh water. Depending on avaitabitity, efforts may be macle

to use STP treated water instead groundwater to controt emissions from

proces-i activities.

B. Regutatory/Monitoring Mechanism for Hot Mix Ptant

L Hot Mix Plant must obtain consent to Estabtish (cTE) and consent to

operate (cTo)from J&K PCC.

l. The Unit while apptying for CTolrenewal of consent, must uptoad the duty

fitted checktist attached at Annexure-1 atong with digitatty geo-tagged

photographs and videos of the crushing unit to ensure comptiance with the
conditions mentioned in the guidetines.

3. CCl\lPf7. cameras shoutd be instalted at the entrance and atl corners of the
premrse!,.ot the unit covering the entire area with a minimum of 30 days data

storage.
"1. Hot Mix Ptant shatl compty with emission norms prescribed under the

Environmerrt (Protection) Rutes, 1986 and conditions taid down in CTO by J&K

PCC

5. The Hot Mix Ptant unit shatt compty with other [aws, rutes, regutations and
notif ications prescribed by the Centrat Government, Government of UT of J&K

or Central Pottution Control Board, as app[icable.

C. AC..iitiu;"raI Guidetines for existing Hot Mix Ptants

r. Existing Hot Mix Plants shatl adopt att the poltution control measures
prescribed in Schedute-l above. Further, if any existing Hot Mix Ptant unit
does not meet the siting criteria prescribed in Schedute-ll, the unit must erect
a 6-metre-high compound watt of Gl sheets atong the periphery of the ptot.
The consent to operate for such Hot Mix Ptants shatl be considered for
renewaI onl.y if the environrnentatguidetines prescribed in this order are f utty
comptied with.

2. The restriction imposed on estabtishment of new hot mrx ptants in Lasjan
area of Rakhshatina - Summerbugh - Gotepora, District Budgam, vide No.
SPCt'; t l1!'i1/ 4A14-20 dt. 28.08.2010 shatt continue.

Page 4 ot 7 q60a,-
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Annexure - 1

Checktist to be uptoaded by the appticant al.ong with apptication for CTE/ CTO

_J

# Emission Source Checkl.ist for comptiance with
conditions of EnvironmentaI
guidetines

Yes/No

1 Unloading area of raw
material, conveyors betts
and transfer points

Water sprinkters instatted with
adequatety designed nozztes (Uptoad
photo).

2 Covering Conveyor betts
fronr node to node with a

thick sheet of suitabte
materiat

Covering of Conveyor betts (Uptoad
photo).

a Suppression of dust within
the
premises

pe Hot Mix Pt

(b) Batch type Hot Mix Ptant

Gl/MS/brick wind breaking
wa[[ atong the periphery of
Hot Mix Ptant

Arrangement of rotating water
sprinkling system/fogger/Anti-smog
gun in the premises to suppress dust
within the premises to control dust
emission re-suspension

4. lnbuitt PCDs such as dust cottectors,
wet
scrubber with water circutation tank.

Bag fitters or dua[ cyctone bag fitters

Wind breaking watl of minimum 4

metre height (Uptoad photo)
5

7 Roads Paved/ concrete roads within the
premises. Ramps and the entire
ground area inside the premises

shoutd atso be paved

I Greenbett Ptantation of 2-3 rows of tatl trees
around the Periphery of hot mix ptant

:, Disptay board Disptay board at the entrance, having
name of unit, contact detaits of
owner and address of unit, ptant
capacity and date of issue of
CTE/CTO from SPCB/PCC

10 Co,,,errng of vehictes Coveringvehictes carrying any kind of
materiat.

12 Photos Uptoad photographs ensuring
comptiance of att conditions as

mentioned in the guidetines white
apptying CTE/CTO/ RenewaI

Page 5 ot 7
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SCHEDULE-II

A. Siti,ig o-.riteria for estabtishment of New Hot Mix Ptant in Jammu &

Kaslrfnir

# Siting Parameters

Centre line of National Highway or State
Hi wa

4 Nationat Park I Sanctuary Minimum 1 km or as per the
notification issued by

MoEF&CC, Gol for Eco-

Sensitive Zone of the l

Protected Area.
500 m
500 m

,1

2

7 Existing stone crushers, hot mix ptants (i) Not more than 4 stone
crushers or hot mix ptants
in 500 metre radius of the
proposed [ocation.

(ii) Distance from nearest
existing hot mix ptant/
stone rusher shatl not be
less than 150 metres.

Note: Att the distances are to be measured from the center of the Hot Mix
Plant _J

Definitions:
i) Residential Area /Abadi: 2A ar more residential houses within radius of

500 m shall constitute residential area. Further, the nearest housel
establishment must be more than 200 mefres from the proposed location
of the Hot Mix Plant.

iit l- ealth Care Facility means primary health center ar above of Health and
'l'leitical/Education Department or recognized private HCF with minimum
of 10 beds.

iii) Educationat lnstitution: Government Primary School or above or
Government recognized Private School; College, University etc.

B. SpeciaI dispensation for Hitl.y Areas.

ln hitty and mountainous areas, the avaitabitity of locations suitabte lor
estabtishment of Hot Mix Ptant is timited on account of topographic;rI
factors and connectivity constraints. At the same time, the existence of
tjisl tct natural geographic barriers in hitty areas offsets the impact of
'iioi'Se and emissions from the operation of the Hot Mix Ptant. The

Boundary of cities and towns
Snway

Aeriat Distance

01 knr

200 m

3 Heatth Care Facitity, Tourist Spot, Court 01 km

5 EducationaI I nstitution
ResidentiaI Area / Abadi6

Page 5 of 7
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devetopment needs due to infrastructuraI deficiencies and accessibitity
issues are atso greater in hitty areas. Taking these factors into account,
the difference in the etevation of the hot mix ptant and the parameter in
question atso needs to be taken into consideration white evatuating the
suitabitity of the proposed site for estabtishment of hot mix ptant.

2. Existence of substantiat vertical etevation difference or sufficientty high

i,ilto,:k or ridge between proposed location of Hot Mix Ptant and the
pardmeter in question acts as a natural barrier from the standpoint of air

and noise pottution. lf the proposed site and parameter in question are

separated by such a naturat barrier in hitty areas, siting criterion for the
parameter may be relaxed based on fietd inspection report by the
DivisionaI Officer and Regionat Director concerned, and recommendation
of Technicat Advisory Committee (TAC) of J&K PCC. The Chairman, J&K

PCC shatt nominate independent expert(s)f rom Environment Department
of llT/ NIT/ Universities in J&K to the TAC for examination of such cases.
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Jarnmu and Kashmir
Pollution Control Committee

chai,na,:8:.ksr ^h A gmart com
memberse:.ararv;r spcb@gmail.com

0191 - 2472881.2476925

J&X PCC

:^:^:
Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Facrory Road

Rajbagh, Srinagar, 190 008

Subject: Amendment in siting criteria for establishment and operation of Hot Mix plants in
Jammu and Kashmir

Reference: Agenda item No. 6 & 7 approved in the sixth meeting of J&K pCC held on ll August
2025

JKPcc order: lr,.fJKpcc of z}zs
Date:30-08-2025

ln exe rlise of powers vested with the Committee under Section t7 read with section 31
(A) of Air (P;'evention and Control of Pollution) Act, 1981 and under Section 17 read with section
33 (A) of Water {Prevention and Control of Pollution) Act, 1974 the following amendments are
hereby made JKPCC Order 71 of 2025 dated Og-0S-2025, namely:

(A) ln the Notes below Schedule l, the following shall be substituted for serial number 6:

6. Wind breaking woll: Gt/MS/brick wall must be provided along the periphery of uot
Mix Plont. The height of the woll must be at least 4 metre. A green belt comprising 2-3
rows of trees shall be developed along the periphery. Provided thot the woll seporoting
the hot mix plont t'rom odloirltng stone crusher/ hot mix plont, if any, shofi be ot leost 6
metre high, or 2 metres above the highest node, whichever ts more.

(B) l;i Schedule tt,

{a) for the siting criteria at serial number 7, the following shall be substituted:
I7' Alreody existing stone crushers, hot mix plants (i) Not more thon 4 stone

crushers or hot mix plonts in
500 metre rodius of the
proposed locotion.

(ii) Distonce from neorest existinq
stone crusher/ hot mix plont sholl
not be less thon 700 metres.

(b) ln the definitions below siting criteria, for the definition of Residential Area/ Abadi
rf serial number i), the tollowing definition shall be substituted:

"v'ilesidentiol Area /Abodi: 20 or more residentio! houses within rodius of 500 m sholt
constitute residential areo. Further, the nearest house/ estoblishment must be more
thon 150 metres from the proposed locotion of the hot mix plont.

(c) The following section 'C'shall be inserted below section 'B - Special dispensation for
Hilly Areas':

C. Speciol provisions lor project Specific Hot Mix plont.

The Choirmon, J&K PCC moy relax the siting criterio for project Hot Mix plont on the
recommendotions of technicol advisory committee ffAC) if of the foltowing conditions
dre met:
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Eligihirity: Only the principal dgency that has been aworded the work wiil be eligible to
be considered for relaxotion in siting criterio and no other entity to whom the work moy
hove been sub-let is quolified for the same. For o proposal to be considered as project
specific, it must satrst'y at least one ol the lollowing criteria:

a. The locotion folls within the areo acquired/ oltotted for the project/ octivity ond
the activity itself hos requisite environmentol cleorance and/ or consent ta

' establish/ operote from the competent outhority.
b. The octivity / project is locoted in o remote orea ond tronsportation of oggregotes

/ bitumen mix involves tronsportotion in excess ot' 15 kitometres if sourced from
existirtg plonts.

c. The proiect is reloted ta strategic infrostructure of notional importance including,
defence, border road connectivity, notionol highwoys, roilwoys, oir tronsport,
irrigation/hydel power etc. Provided that the proiect must have been declared os
o strotegic project by Ministry of Defence or listed in the %RAGAT| portal.

d. State lond has been oltotted for the proposed project specific Hot Mix ptont ofter
verifying the non-ovoilability ot' suitoble alternotive sites.

Piaceidure: The following procedure will be foltowed for reloxotion af criteria:

a. The proiect proponent will opply t'or reloxation of criterio to the Member
Secretary, J&K PCC, olong with the following documents:

i. Letter of ollotment of the cantroct issued by the competent outharity in
the project executing agency.

ii. Certificote t'ront the competent duthority in the District Administrotion
(not below the ronk of Sub-Divistonol Magistrote) thot no other site ts

avoiloble in the vicinity of the project tllot meets the siting criterio.
iii. Undertoking to the effect that the praject proponent shalt adopt

additional pollution control meosures as prescribed ond dismantle ond
remove the plant on completion of the project.

iv. Certificate ta the effect that the project has been declared as a strotegic
proiect by Ministry ot' Det'ence and/or listed in the PRAGATT portal, os the
case moy be.

b. The proposol will be referred to the technicot odvisory committee (TAC) for
examinotion ond its recommendotions.

c. The technicol advisory committee moy propose reloxation in siting criterio with
additionol pollution control meosures as deemed necessory depending on site
conditions which moy include but moy not be limited to the foilowing:
i. Adoption of noise control meosures, includrng acoustic enclasures, to

mointoin prescribed ambient noise levels in the tocality.
ii. Regulotion of operationol ho;urs based on the specific site conditions.
iii. Provision of additianal pollution control devices such os connecting all dust-

generoting points to cyclone seporators ond bog filters.
iv. Mandatory block topping/concrete poving of internol ond connecting roods

to minimize dust dispersion t'rom vehicle movement.
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v. lnstallation of permanent woter sprinkler system covering entire premises of
the plant.

vi. lncreasing the height of windbreak walls by on additioncl 2 meters above the
prescribed stondord.

vii. Frequent monitoring of ombient oir quolity and pracess emissions for
ensuring compliance.

By order of the Jammu and Kashnrir pollution Control Committee

(Gh,,,*kikkk*-
Member Secretary VO, f ,:-f

Date: 30-08-2025No.JKPCCIPS/M5/6,n meeting/202sls6G1 - 5611
Copy to the:

1. Principal Secretary to Government, Mining Department, J&K.
2. Commissioner/ Secretary to Government, Forest, Ecology and Environment Department,

J&K.

3. Chairman, JK Pollution ControlCommittee.
4. Commissioner/ Secretary to Government, lndustries and Commerce Department, J&K.5. Regional Direcror, JKpCC, Jamrnu/Kashmir
6. Principal Scientific Officer, J&K pCC Jammu.
7. Scicrriist 3, J&K pCC Central Office, Srinagar.
8. Assistant Environmental Engineer (Headquarters), J&K pcc Jammu.
9. Officers in-charge of labs and waste management.
10. All Divisional Officers/ Scientists.
11. EDP Supervisor/ in-charge website.
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Office af the Divisional Officer
P ollutlon Contol Co mm|ttee

Ramban
E- m o t I : d o P ccramba n2 0 @ g mu llcorn

f,.{n" D e p uty Co m m I ss I on e r,
Ramban.

No: PCC/Do ltbnlzozsl 56€'.X6 Dated: I I -ol-zgzs

Sub: - OA No 108/2026 titled ,'sheetal Slneh v/s State of Jammu & Kashmir and Ors" pending

before the Hon'ble National Green Tribunal, Principal Bench, and New Delhi.

Ref. DCR/AR Al2025-261365.68 Dated: 07.03.2026.

Sir,

Kindly refer to the subject and reference cited above. ln compliance with the directions

issued in the instant matter, a Joint Committee comprising the Assistant Commissioner
(AcR),

site in
Ramban and Divisional Officer PCC Ramban, along with

bn 10.03.2025 of the Hoirvrix piiit (HMP) operatlng under the name and style M/s

New Chenab located at Kounsi Na District

The inspection was carried out in connection with the allegations raised by tl"re applicant, 5h.

Sheetal Singh Bali, before the Hon'ble National Green fribunal, Principal Bench, New Delhi,

regarding emisslon of air pollutants from the sald unit and its alleged adverse impact on ambient air
quality and public health.

Accordingly, the factual position and observations recorded during the inspection are

submitted as under:

Observations:

1, Location & Operational Status: The unit is situated at Kounsi Nallah, Maitra, Ramban, at geo-

coordinates Latitude 33,226381 and LongitudeT5'247226, At the time of inspection, the unit
was found non-operational, being a seasonalactivity dependent on proJect requirements.

2, pollutlon Con$ol lnfrasructure: The unit has been established with requisite pollution
control rneasures in place, including:

o Wet Scrubber System for control of particulate emissions

o Chimneylstack of adequate height (*15 meters) for proper dispersion

o Three-chambered sedimentation tank for treatment of wastewater

3. Consent Status (Statutory Compllance): The unit has obtained statutory consents under the
provisions of the Water (Prevention & Control of Pollution) Act, 1.974 and Air (prevention &
Control of Potlution) Act, 1981, as detailed below:
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J&K
Office af the Divisional afficer

P o ll u tion Con tro I Ca m m i ttee
Romban

E - ma il : d o p ccro mba n 2 0 @ g n a I l, co nt

o Consent to Establish (F): Order No. 533 of 2016 dated 06.09.2016.
o Consent to Operate (F): Order No. SpCB 978 of 2017 dated L7.Ot,TOt7.
o Current Consent to Operate (R): Valid up to January ZAZ7.

The unit is thus operating under valid Consent granted by the Competent Authority.

4. Surrounding Environment: The unit is naturally shielded by surrounding hill formations,
which act as wind barriers, thereby reduclng the dispersion of particulate matter toward
habitation. Additionally, vegetation cover exists around the uni! contributing to
environmental buffering. The internal approach road is semi-metalled.

5. Ambient Air Quallty & Stack Monitoring: lt is pertinent to submit that, pursuant to earlier
complaint by the same applicant a team from the JKPCC Air Laboratory conducted ambient
air quality monitoring and stack emission analysis on 15.11.2025.

The analytical results were found to be within the permissible limits prescribed under the
National Ambient Air Quality Standards (NAAQS). The monitoring report is enclosed herewith
for kind perusal.

Remedial Measures / Recommendatlons:

Without prejudice to the above findings and in the interest of environmental protection, the
following additional measures are recommended:

1. The unlt holder shall preferably use High-Speed Diesel (HSD) or cleaner fuel to minimize
emissions,

2, The approach roads leading to the unit shall be properly metalled/macadamized, and regular

water sprlnkling shall be carried out at dust-generating points to control fugitive emissions.

3. The unit holder shall undertake progressive greenbelt development, particularly by planting

broad-leaved species, to enhance dust attenuation and ecological balance.

4. The unit shall ensure strict adherence to consent conditions and maintaln all pollution control

systems in optimal working condition during operation'

5. periodic Environmental Monitoring shall be continued to ensure compliance with prescribed

standards.

Conclusion:

Based on the inspection and avallable monitoring data, it is submitted that the unit presently

complies with the prescribed environmental standards and statutory requlrements. However,
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.,&K Affice of tlrc Divisionql Officer
P oll u tion Con trol Co m m i ttee

Rsmbon
E- m ail: do p ccramba az 0 @gnail.com

continued vigilance and implementatlon of the recommended mitigation m"easures are essential to
ensure sustained environmental compliance and to address public concerns.

Hence submllted please.

Yours

Ramban.
Copy to:-

Regional Director PCC Jammu for favor of lnformation please.

\..l.:
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J&K

fr^r- €
Jammu and Kashmir

Pollution Control Committee
Chairman.spcb@k.gov in

Membersecy-jkpcc@ jk gov. in

0191 - 2472881,2476925
w Lifestyle for

Environment

rirE
Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 1gO 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

M/s New Chenab Enterprises,
Maitra Ramban.

No. : J KPC Cl Sc/ LOs-zOz6 I Xs- 6 r Dated:1olO4(Z02G

Sub: Directions under Section 31(A) of Air (Prevention and Controt of poltution)
Act, 1981.

Whereas, the Ministry of Environment, Forest and Cl.imate Change has
issued Notification of 18 May 2023 [GSR 37G(E)] regarding environmentaI
standards for Hot Mix plant; and,

Whereas, Hot Mix Ptant has been cl.assified as orange category industry
based on cumur.ative por.r.ution rndex of the activity; and,

Whereas, J&KPCC has issued environmentaI guidetines and siting
criteria for establ.ishment and operation Hot Mix pl.ants in J&K, vide order
dated 71 o'f 2025; dated 09.05.2025.

Whereas, Schedute-l of the guidetines mentioned above prescribes
EnvironmentaI standards for controI of por.r.ution.

Whereas, the unit has obtained statutory consents under the provisions
of the of water (Prevention and Controt of pol.l.ution) Act, 1974 and Air(Prevention and ControI of Pottution) Act, 1981, inctuding Consent to
Estabtish and consent to operate val.id up to January 2027.

Whereas, there are some houses in the vicinity of the Hot Mix ptant.
Whereas, the DivisionaI Officer J&KPCC Ramban and TehsiLdar Ramban

conducted a site inspection on 10.03.2026 of the hot mix ptant and have
s uggested add itiona I poil.ution controt/m itigation meas u res.

Now therefore, in view of the above background and in exercise of the
powers vested to J&KPCC under Section 31-A of Air (Prevention & Control. of
Pollution) Act, 1981, the foll,owing directions are hereby issued:

1' The Hot Mix Pl'ant shatt compl.y with the EnvironmentaI standards and
pottution control measures prescribed in the guidetines issued by
J&KPCC vide order dated 71 0f 2025; dated 0g.05.2025.

2' The unit hol'der shal.l. not use furnace oil or other restricted fuets in
accordance with J&K Pet-Coke furnace oil. poticy issued vide order
No.:170-lND of 2020 dated 29.11.2020, and use ctean fuets as
permitted in the pol.icy.
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4. The unit ho
particutarty
mitigation.

Copy to the :-

3' The approach roads teading to the unit shatt be property macadamized,and regular water sprinkting shar.t be carried out at dust-generating
points to controL fugitive emissions,

tder shatt undertake progressive greenbett devetopment,by ptanting broad-l.eaved species, to enhance dust

5' The unit hotder shatt adopt Noise control measures, incr.uding acoustrcenctosures, to maintain prescribed Ambient Noise tevets in the tocatity.6. The unit hotder shatt increase the height of wind break watts byadditionaL 2 meters above the prescribed slandard.
7' The unit hotder shatt operate onty during day time in compr.iance to thespecific conditions mentioned in the conseni order
8. The unit shatt ensure strict adherence to

maintain att pottution control systems in o
during operation.

consent conditions nd
onptimal working con

?n
(Vasu AV

,, Chairman

Vt
2

J

Deputy Com m ission e r/District Magistrate, Ramban.
Regional Director, J&K pCC, Jammu.
Divisional officer, pCC, Ramban. He sha, ensure derivery of the directions issuedand submit acknowledgement to this office.
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